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Repert of the Joint Commitiee in the O. A, No. 02 0f 2026 in the matter 

of "Babu Lal Jajoo & Ors. V/s Union of India & Ors.” before the 

Hon’ble National Green Tribunal. Cential Zonal Beneh, Bhopal, 

1. Background: 

Hon'ble National Green Tribunal. Central Zonal Bench, Bhopat vade order dated 

08.01.2026 in O.A. No. 0272020 Haby oo & Oy s Eon of india & Ors” 

constituted a Joint Commitet comprising of 

i One representative from the Principal Secretany. (Fnvironment) State of 

Rajasthan (Rajasthany 

i One representative front the Commissioner Transport. State of Rajastian, 

{Rajasthan) 

il One representative from Central Pollution Contral Boasd 

o, v One representative from the Ruasthan State 1 w Control Roard 

In the said order Honble tribunal dirccted the Commiiee to submit tactual and action 

taken report within six weeks. Further, in the above said Order Hon'ble NG 

O appointed Rujasthan State Pollution Control Board as nodal ageney for coordin 

and logistic support. Copy of the erder dated D801 2026 of Hon 'ble NGT is enclosed 

as Annexure-G1 

2. Constitution of Joint Commiree; 

In pursuance of Order dated 08012026 of Huw'ble NGT. Bhopal and the 

s Joint Committed has been nominations receny ed from the orgamzations coneert 

constituted comprising ot the tollowing members; 

i Shri. Kapil Chandrawal, Member Secre Rajusthan State Pollution 

Control Board 

ot Transport . Shri 1P, Bairwa, Joint Transport Commis L Departme 

Gove. o Rajasthan 

it Dr. Jayshri Kala, Group 1n-Charge ( NOMOC). RSPOR, Jaipur 

=
 
e
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3. Briel about the case: 

¢ The Original Application (hereinafter referred ws O-AL) raises conce DO 

the vehicular pollution in Rajasthan swhich impaets public health by causing 

respiratory. and cardiovascutar diseases ke COPEL with asthma, bronchitis, 
and disproportionate effects on children, clderly and the pregnant women 

and the vehicular pollution has impact on environmental and atmospheric H 

impacts like air qualin degradation smng fonnation due Lo reledse of volutile 

organic. compound. release of particulate matter (P23 and PMIOY and 

gaseous pollutants due to burming of fossit fiels rom ehicles ete 

o The vehicle exhaust is one of the maior sources of air poitution: Further. the 

commercial vehicle segment trucks. buses. tasis and threc-wheelers contribute 

60-70% 10 1otal vehicutar polluion 

* The Deparument of transport. Government of Rajasthan vide notitication dated 

HE10.2017 has imposed Cess Called Green Tax for ditferent elass of s chiicles. 

the purpose of imposing Green Tax was 1o control the air pollution, The 

Ministry of Road Transport & Highway s, Govt of India, New Delhi isstd | 

dralt guidelines dated 02022021 for “imposition of Green ax on older 

vehicles by State/ UL Governments'. The Government of Rajasthan has 

collected 2009.66 Crores sinee 2015-2016 10 20242025 as perthe information 

provided under RTL However. the amount has not been wtilised (o control air 

pollution of major cities of Rajasthan which are aflegied by air poliution due ! 

to vehicular pollution. 

4. Dirgctions to the Joint Commitice: 

The Hon'ble NGT's Order dated 0801 2026 in the abos et his dirveted 1o the 
committee to visit the place and submit the factual and action taken report within six 

weeks 
i 

i 

5. Meeting of the Joint Commitice ‘q 

In compliance of order dated 18,01 2026 passed by _the Hon'ble National Green " 

Iribunal. Central Zone Bench. Bhopal in O.A. No. 012/2026 (C7). titled Babu Lat !! 

~—\;fi__—_~,—w Sa— ——g—r— - s %

384



Jajoo & Ors. Vs, Uniion of India & Ors. o meetmg o the ot Commitiee members 
was held o 02.03,2026 under the Chainmanship of the Membgr Seeretars, RSPCH, 
Jaipur. The minutes of meeting are annexed as fanexure 02, 

In this meeting. it was discussed that there s no such plice to visit as dirceted by the 
Hon'ble Court: hence. no site visit has heen conducted. 

It is submitted that 10 provide a systematic. safe and pollution less transport 
arrangement system and its develepment and managetment, State Gost hus 
constituted a Rajasthan Transport Infrastructure Bevelopment Fund (RTIDF) vide 
notification: dated 29.02.2012. This fund can Feceive monies from cess amount 
collected under: - 

i, Rajasthan Motor Vehicle Uasation Act 

il Green tax imposed on old and new ehic les 

Hi. Stamp duties collected under Ratjasthan stamp dus At 

. Amount received under Corporate Social Responsibility (CSR). 
Vo Money received from Union Govt or ather State Gove. or ither Non=Govt 

agencies. 

Vi, Other resources as dectded frim time to time. 

The green tax cellected from old and new vehicles shail bedeposited in REIDE, For 
operation and management of the fund _Focal Selt Government | LSG1has been made 
as the Nodal Department, The 73 “s of the total fund s il be utitised by thie 1 SG and 
the 25% fund shall be atilised by the Departiment of Transport. Notitication of 
Department of Local Self Governmient died 29 02,202, about formation of RTIDE 
is annexed as Annexure-03, 

Executive commitice hus been constituted under the chairmunship of Chiet Secretary 
for wtilisation of fund. The implementing agenvies ticlude Rajasthur State Road 
Transport Corporation (RSRTC), Jaipur City Fransport Services Limited (JCTSLI 
Ajmer City. Transport Services Limited. Jaipur Metro Rail Corporation 1.ul. Fig, 

Presently. entire Green Tax is credited uder Rajasthan Transport [ntrastrugéure 

Development Fund (RTIDE, the sehienies where this tind shall-be-utitised s per 
notification 2012 include the activitics i mentioned belos: 

; » Z} i » e S e - SEn aETe— | o0 
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B e 

Fo build Road Over Bridee (RoB) ty over underpass constriction. 
i Todevelop parking Spols. 

iit.  To build bypass roads for smooth moy cent in citics, 
. Tomake available the fatest technical transport means, for this purpose. erant 

atall interest rates and cquit capital w0 Rujasthan State Road Fransport 
Corporation. Jaipur and Aimer Cuy Fransport Serviees 1, Eiaipur Metro 
Rail Corporation ete. institutions 

V. Government uadertakings (Rajusthan State Rowd Transport Corporation, 
Jaipur Metro Rail Corparation, Jodhpuic and Ajmer City Transport Services 
Lad. ete.y working under the control o the sute govertment in the tiekd of 
public transport. 

vi.  Ta provide assistance for the arrangement of poliuton-triendly tuels. such as 
CNG & LPG ete and vehicles for the purpose of pollution control 

Vi, In urban transport, encotrage wehicles with minimum carbon emissions, 
silent tyres and sound absorbing roud surtiace so thit e ironmeital pollution 
can be controlled. 

However. as per the notitication the tund conld not be utiliced for activities namneh 
(i) expenditure on salary and allowances: i) prsment of compensaiion for 

acquisition of land and buildings: (iih) expenditure on general repairing and 
communication: (iv) expenditure on trainine. workshops, seminars ete 

As per the details provided by Transport depaniment. the Green Tax fund receved 
and RTIDF utilized are as under: 

I 
! for the period of the 

Details of Green tax received fo the Ai)’;:;;;fimvuI:r‘f-:l'rain‘ 
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236,22 

2090y 

304,68 

Total 

Details of fund utilized from the R 111 

A total sum of Rs, 3227.62 Croves was disbursed from the RTIDE fund o the 

Rajasthan State Road Transpon Corporation (RSRTC) during the period from 2013 

16 to 2025-26; this amount comprised Rs. 391,53 Crores in the form of grams. Ry 

300 Crores as interest-free foans. and Rs. 233600 Crores as Share Capital: The entire 

amount has been utilized by the Road Tramsport Corporation for thie operation ol 

buses and 1o offser operational losses. 

Similarly. an amount of 34847 crore has been allocated w Jaipur City Transport 

Services Limited (¢ I81). Jaipur, trom the RUIDE tRajasthan Transport 

Infrastructure Development L und-for the period spanning from the sear 2018-19 10 

2025-26. This aforementioned sum has been wtilized by JCTSE o reimburse 

operational losses and 10 settle outstanding salany dues owed to emplovees and 

contractors, It may be noted that as per notification of RUDE, itis prolibited o use 

fund for expenditure on salary and allowances. 

1t has been noted that the cntire disbursed fund has been wtilised for meeting 

operational losses rather than wtilizing the tund for other activities namely 

construction of over bridge. under puss, thovers. development of parking fiscilities, 
construction of bypuss roads. latest technology 7 cleaner fuels-based ansport system 

cle. 

Itis recommended that the amount of green tas coliected should be specifically ased 

for the activities to control air pollution. envirommental restoration and other 

activities as per the notifications dated 29.02.2012 

Ithas been submitted by, the Departiment of - Lransport that. ahtfough the suid funds 

were utilized by both the RSRIC and 1CTS) prim wily for Neet operations. these 
—l 

- 
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two corporations nevertheless provided adequate public transport services w the 

gencral public, thereby indirectls tuciinating the prevention of air potlution and 

owing (o the availability of adequate public transport serviees, the general public 

priotitized the use of public vehicles over private véhicles in their daily fives: this 

resulted in 4 reduction in the movement of a targe number of private \ehicles. 

consequently leading 10 a decline in air pollution. 

collecied The opinion of the commitiee members were that the 

should be: specifically used for the abatement of pollution and environmental 

restoration refated activitics 

i 

| e | 
& p 

vshri Kala Shri . Ruirwa Sh. Rupendrse Kumar ndtasal | 
Giroup In-Charge ot Transpont Seientist-1Central P Seerctany, | 
{AQMC), RSPCB, Commissioner, Pollution ¢ ontrol Board RSPCR. Jaipur | 

Jaipur Department of (CPCI I 
Fransport, Govi. of’ RD Bhopal 

Rajasthan i 

1 
H 

i 
i 
i 

¥ 
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Item No.04 

BEFORE THE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONE BENCH, BHOPAL 
(Through Video Conferencing) 

Original Application No.02/2026(CZ) 

Babu Lal Jajoo & Ors. Applicant(s) 

Vs. 

Union of India & Ors. Respondent(s) 

Date of Hearing: 08.01.2026 

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
HON'BLE MR. SUDHIR KUMAR CHATURVEDI, EXPERT MEMBER 

For Applicant (s): Mr. Lokendra Singh Kachhawa, Adv. 

For Respondent(s): 

ORDER 

1. The submissions of the Learned Counsel for the applicant Mr. 

Lokendra Singh Kachhawa are that vehicular pollution in Rajasthan 

significantly pacts public health by causing reparatory and 

cardiovascular discascs likc COPD, with asthma, bronchitis, and 

disproportionate effects on children, the elderly and the pregnant 

women and the vehicular pollution has impact of environmental and 

atmospheric impacts like: - 

a) Air Quality Degradation: Vehicle emissions are a primary 

cause of declining air quality in cities like Jaipur. 

b) Smog formation: The release of volatile organic compound 

and other pollutants can contribute to the formation of 

smog. 

c) Particulate matter:- The burning of fossil fules from 

vehicles released particulate matter (PM2.5 and PM10) 

which poses a significant health risk. 

0.A. No.02/2026(CZ) Dabu Lal Jajoo Vs. Union of India & Ors.
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d) Gaseous pollutants: Rising trends in nitrogen dioxide and 

carbon monoxide indicate a 'multipollutant crisis! that 

needs aggressive measures to control gaseous emissions. 

Further submissions are that the vehicle exhaust is one of the major 

sources of air pollution. Further, the Commercial vehicle segment 

trucks, buses, taxis and three-wheelers Contribute 60-70% to total 

vehicular pollution. The instant Original Application has been filed 

raising a substantial question relating to utilisation of Green Tax being 

Collected by the State of Rajasthan from vehicles. That the Department 

of transport, Government of Rajasthan vide notification ~dated 

11.10.2017 has imposed Cess Called Green Tax for different class of 

vehicles. The sole purpose of imposing Green Tax was to control the air 

pollution. The Ministry of Road Transport & Highways, Govt. of India, 

New Delhi issued draft guidelines dated 02.02.2021 for 'imposition of 

Green Tax on older vehicles by State/ UT Governments'. That since 

2015-2016 to 2024-2025, the Government of Rajasthan has collected 

2009.66 Crores as per the information provided under RTI. However, 

the amount SO Collected has not been utilised to Control air pollution, 

contrary to this major cities of Rajasthan are affected by air pollution 

due to vehicular pollution. 

Learned Counsel for the applicant has further argued that more than 

an amount of Rs. 2009.66 Crores have been deposited in the State of 

Treasury but the guidelines has not been followed and no effective 

remedial measures have been undertaken to control the air pollution 

within the State. Funds are diverted for the other purposes or kept 

unused which is not in public interest and violating the environmental 

norms. 

A substantial issue of environmental has been raised. 

0.A. N0.02/2026(CZ) Babu Lal Jajoo Vs. Union of India & Ors. 
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5. In view of the facts as narrated, we deem it just and proper that 

followings persons should also be arrayed as respondent being proper 

and necessary party. 

(i) Respondent no. 4 - Principal Secretary, Environment, State of 
Rajasthan (Rajasthan) 

(ii) Respondent no. 5 -Principal Secretary, Urban Development 
Department, State of Rajasthan (Rajasthan) 

(iii) Respondent no. 6 -Principal Chief Conservator of Forest, State 
of Rajasthan (Rajasthan) 

6. Issue notice to the respondents. Returnable within four weeks. 

7. Applicant/Registry is directed to take necessary steps for service to 

the respondents by both ways and also on available email. 

8. Applicant is directed to supply the required documents and copy of 

the application to the committee and the respondents within a week 

and after compliance of service, the Applicant has to submit an 

affidavit that notices and copy of the application have been served 

upon the committee and respondents. 

9. Respondents are directed to submit their reply within six weeks 

through e-filing portal, preferably in the form of searchable PDF/ OCR 

Support PDF and not in the form of Image PDF. 

10. In view of the seriousness of the matter we constitute a Joint 

Committee consisting the following members to visit the site and 

submit the action taken report. 

i. One representative from the Principal Secretary, (Environment) 
State of Rajasthan (Rajasthan) 

ii. One representative form the Commissioner Transport, State of 
Rajasthan, (Rajasthan) 

iii.One representative from the Central Pollution Control Board, 
iv.One representative from the Rajasthan State Pollution Control 

Board 

0.A. N0.02/2026(CZ) Babu Lal Jajoo Vs. Union of India & Ors.
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11. The Committee is directed to visit the place and submit the factual 

and action taken report within six weeks. The State PCB will be the 

nodal agency for coordination and logistic support. 

12.  Registry is directed to supply the required documents and copy of the 

application to the committee and respondents within a week. 

13.  The report in the matter be filed by the Committee through email at 

ngtezbbho-mp@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF. 

List it on 23 March, 2026. 

Sheo Kumar Singh, JM 

Sudhir Kumar Chaturvedi, EM 

08 January, 2026, 
Original Application No.02/2026(CZ) 
K 

O.A. No.02/2026(C2) Babu Lal Jajoo Vs. Union of India & Ors. 
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111 (200) RSPCBIAQMCY £ /27 ~ 645/ 

A meeting 

RSPCB HelpLine No. : 0141-2716877 

in compliance of order dated 08.01.2026 passed by the Hon’ble National Greey 
Tribunal, Central Zone Bench, Bhopal in O.A. No. 02 /2026 (CZ), titled Babu Lal Jajoq 4 
Ors. Vs. Un nion of India & Ors., of the Joint Commitice members was held on 09.03.202¢ 
under the Chairmanship of the Member Sccretary RSPCB, Jaipur. List of attendees is annexed 
atannexure 

¢ Duri 

Raja 

A 

ing the meeting Joint Transport Commissioner, Departinent of Transport, Govt of 
sthan has informed that for providing a systematic , safe and pollution fess 

transport arrangement system and its development and management, state has 
cons! 
fund 

tituted a Rajasthan Transport Infrastructure Development Fund (RTIDF). This 
can receive monies from cess collected under:- 
1. Rajasthan Motor Vehicle Taxation Act. 
2. Green tax imposed. 
3. Stamp duties collected under Rajasthan Stamp Duty Act. 
4. Amount recejved under Corporate Social Responsibility(CSR) 
5. Money received from Union Govt. or other State Govt or Other Non Goyt, 

Agencies. 

6. Other resources as decided from time to time. 

Presently Green Tax is also a portion of amount collected in this fund. (State has notified 
Rajasthan Transport Infrastructure Development Fund (RTIDF) Rules 2012 for utilization of 
this Green fund for the below mentioned activities.) 

1 

2 

3. 

4 

. To build Over Bridge (RoB) flyover/underpass construction. 

. To develop parking spots. 

To build bypass roads for smooth movement in cities. 

. To make available the latest technical transport means, for this purpose, grant at 
all interest rates and equity capital to Rajasthan State Road Transport 
Corporation, Jaipur and Ajmer City Transport Services Ltd, Udaipur Metro Rail 

Corporation etc. institutions. 

. Government undertakings (Rajasthan State Road Transport Corporation, Jaipur 

Metro Rail Corporation, Jodhpur and Ajmer City Transport Services Ltd. etc.) 

working under the control of the state government in the field of public 

transport. 

. To provide assistance for the arrangement of pollution-friendly fuels, such as 

C.N.G. & L.P.G. etc. and vehicles for the purpose of pollution control. 

In urban transport, to encourage vehicles with minimum carbon emissions, 

silent tyres and sound absorbing road surface- so that environmental pollution 

can be controlled. 

Dater- Jfo- 0 5 02/ 

Rajasthan State Pollution Control Board & LiFE 
Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004 % 

Phone : 0141- 2716804, 2716800 ¢-mail : member-s retary@rpeb.nic,in 
fl ol 

13
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Rajasthan State Pollution 7 Control B = Headquarter, 4, Institutional Area, Jhala oard LiFE s 4 naDoonor. Tni Gy 
7/ Phone : 0141- 2716804, 2716800  e-mail ; e 0204 \Efig‘w% ember-sceretary@rpch.nic.in 

RSPCB HelpLine No. : 0141.2716877 
For operation and management of the fund Local § elf Govern 
xh.e F\lodal Department, 75 % of the total fund utilization will be Zl::zéfiG)fl:lfiig 5.1 n‘l’ade " 
utilization will be decided by the Department of Tl‘ansporl: Y85 2 

¢ Since entire fund in Rajasthan Transport Infrastructure Development (RTIDF) i 
allotted for expenditure to Transport department therefore it has been directed to)fl:s 
Joint Transport Commissioner to obtain the details of Green Tax fund received anz 
utilized by the Local Self Government and the Transport department so that it can be 
produced before the Hon’ble NGT. 

o Committee has also decided that there is no specific site in this matter to visit as 
directed by the Hon’ble Court. 

Meeting ended with vote of thanks. ” 
\ 

(Kapil Chgndrawal) 

Member Secretary 

F.11 (200) RSPCB/IAQMC/ &/27 YA Dater. /& eF <728 
Copy to following for information/ necessary action hlease:- 

1. PS to Chairperson, RSPCB, Jaipur. 

PS to Member Secretary, RSPCB, Jaipur. 

Joint Transport Commissioner, Department of Transport, Govt. of Rajasthan. 

Group In-Charge (AQMC), RSPCB, Jaipur. 

. Sh. Rupendra Kumar, Scientist-B, Central Pollution Control Board (CPCB) e
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